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delay    in    laying    the    papers 
mentioned at (a) above. [Placed 
in Library.  See No. LT- 
1692/92 ] 
(ii) Thirty-fifth Annual Report on the
 working and Administration of the 
Companies Act, 1956, for the year 
ended 31st March, 1991, under section 
638 of the said Act. [Placed in Library. 
See No. LT-1691/92]  

Report   of   Committee   on   Jharkhand 
matters 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI M.M. JACOB): Madam I 
lay on the Table the report of the Committee 
on Jharkhand matters. 

SHRI V. NARAYANASAMY: 
(Pondicherry): The Law Minister is here I 

would like to ask a question on the 
environment... (Interruptions) 

THE DEPUTY CHAIRMAN: That is 
something else...(Interruptions) 

 

 
 It is addressed to the Chairman, 

Rajya Sabha. "Sir, I may please be allowed 
to lay the report of the Committee on 
Jharkhand Mukti Morcha, the English 
version, in the House today immediately 
after the Question Hour. It is requested to 
kindly grant me permission to lay the Hindi 
version shortly." M.M. Jacob. 

 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN) : I had some kind of 
a discussion with the representative of 
Jhkarkhand Mukti Morcha. This report, the 
expert committee's report, was the internal 
report of the Home Ministry and it was not 
necessary on the part of the Home Ministry 
to place it on the Table of the House at all. 
But one of the issues which was discussed 
with them on Saturday was that this report 
should be placed on the Table of the House 
to which I conceded that I had no objection 
and that I would place that on the Table of 
the House. Yesterday was a Sunday. It was 
impossible to translate the whole thing into 
Hindi and that is why we sought the 
permission both from the Speaker, Lok 
Sabha and the Chairman. The only point is, it 
will require some time to translate it 
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[Shri S.B. Chavan] 
into Hindi. Otherwise, it will be violating-the 
assurance that I had given to Jharkhand Mukti 
Morcha. In order to defuse the situation, I had 
to do it. 

 

SHRI      SUKOMAL      SEN      (West 
Bengal):    Why   is   he    not    making 
statement on that? 

THE DEPUTY CHAIRMAN: Please let 
him finish first. 

SHRI S.B. CHAVAN: I cannot make a 
statement on that because we have no yet 
come to a conclusion. It is just at 2 
preliminary stage. At this stage it will not be 
possible for me to react to anything. After the 
four Chief Ministers meet, then a number a 
parties who are involved in this will also have 
to be invited for a discussion. And then the 
final round of talks... 

THE        LEADER OF        THE 
OPPOSITION (SHRI S. JAIPAL REDDY): I 
am on a point of order... 

SHRI SHANKAR DAYAL SINGH 
(Bihar): It is a serious matter. 

SHRI S. JAIPAL REDDY: Madam, I am 
on a point of order... 

†[   ] Transliteration in Arabic script. 

(Interruptions) 
THE DEPUTY CHAIRMAN: Please, one 

person at a time.  (Interruptions) 
I say one person at a time, not all of your 

together. 
SHRIMATI JAYANTHI 

NATARAJAN (Tamilnadu): I am on a point 
of order. 

THE DEPUTY CHAIRMAN: Please wait. 
One at a time. 

 
SHRI S. JAIPAL REDDY: On a point of 

order, Madam,.... 
SHRI KAMAL MORARKA 

(Rajasthan): Once a report is placed on 
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the Table of the  House,  it is a public 
document and we must discuss it 

SHRI S. B. CHAVAN: I have no objection 
for having any kind of discussion on the 
report which is placed on the Table of the 
House. But since there was an economic 
blockade there, we wanted to defuse the 
situation. Therefore, please don't try to read 
anything between the lines. In fact, it was an 
assurance I had given to them and in order to 
honour that assurance I am placing it before 
the House. I would request you, you can raise 
a discussion but not till the talks have been 
held. 

We have to say 
this with pain (Interruptions) 

SHRIMATI JAYANTHI  
NATARAJAN: Very unfortunate, very 
unfortunate. He has already said about it, he 
has already explained it... (Interruptions)... 
Madam, I am on my point of order..  
(Interruptions)...  

SHRI S. VIDUTHALAI VIRUMBI (Tamil 
Nadu): The Hindi-speaking people should 
understand the feelings of the non-Hindi-
speaking people.... (Interruptions) 

 

 

 

SHRIMATI JAYANTHI 
NATARAJAN: Madam, I am on a point of 
order...  (Interruptions).-.. 
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. (Interruptions) Just a minute, 

please (Interruptions) It is a very 
serious matter. But it is a State matter. The 
State has to look after the protection of 
MLAs. And States should look after the 
protection of all the people—not only of 
MLAs and MPs. But if in any Government  
office  an  MLA   has  been 

 

THE DEPUTY CHAIRMAN: We have 
the Budget to discuss, the Kashmii Budget.  
(Interruptions) 
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shot, it is a serious matter. A note should be 
taken of it by the Government. 
(Interruptions) 

THE DEPUTY CHAIRMAN: I don't know 

DEPUTY CHAIRMAN: I cannot permit 
you to make a speech. 

†[   ] Transliteration in Arabic script. 
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SHRI S.B. CHAVAN: Madam, in regard to 

this charge against the Madhya Pradesh 
Government, if that is true, it is a very serious 
matter. That is why I will pass on this 
information to my colleague, the Minister of 
Human Resource Development and request 
him to find out what the facts are and then 
come before the House. 

SHRI PRAMOD MAHAJAN: The Home 
Minister is only efficient where BJP 
Governments are involved. (Interruptions) 

SHRI ASHWANI KUMAR: What about 
the Bihar Government? Why are you silent 
about it? (Interruptions) Politically-
motivated Home Minister. (Interruotions) 

 
SHRI V. NARAYANASAMY: Madam, 

the Home Minister said that he would come 
forward with a statement before the House on 
the Nagaland issue. It is a burning problem. 
The Congress Party has got the majority 
(Interruptions). Let Mr. Khyomo Lotha raise 
the issue. The Home Minister should also 
come forward with a statement before the 
Hosue. (Interruptions) 

 

RE:D1SS0LUTI0N OF NAGALAND 
ASSEMBLY  

SHRI KHYOMO LOTHA (Nagaland): 
Madam   Deputy   Chairman,   I   cannot 

shout. THE DEPUTY CHAIRMAN: That is 
why I am permitting you. SHRI    KHYOMO    

LOTHA:    I    am 
retiring. Therefore, this may be my last 
speech. Kindly give me the privilege to 
stand in the front line and speak. 

 

 

THE    DEPUTY   CHAIRMAN:    1    am    
not permitting, 

THE DEPUTY CHAIRMAN: 1 will not allow. 


